
RerOlfllltlon to Maagalore and Golbaraa 
UoR.erJitiel ' 

3()29:. SHRIMATI ,BASVARAJESWAf(.I'! 
Will the Minister of HUMAN RESOURCE 
PllV.BJ..,OPtdBNT be pleased to ltate : 

{a) wbether it is a fact that Government 
of Karnataka has requested the Uoi<ln 
Government to recognise Mangalore 
l!nivershy and Qulbaraa University;. a~d 

(b) if so, tbe reaction of Government 
thereto 1 

THE MINISTER OF STATE IN THB 
DEPARTMENTS'OP EDUCATION AND 
CUL1"URE (SHRl, ATI KRISHNA 
SAHI) : (cl) and (b). 10 terms of tbe UGC 
Act and Rules made thereunder, a 
University is required to be declared fit to 
receive assistance from toe Central Govern­
moot. According to the information 
furnished by the UGC. the Mangalore 
University and Gulbarga University have 
been declar.ed fit to receive Central 
assistance. 

Statutory CODtrol over Quality of 
Disposable Syringes. Needle. and 

Transfusion Sets 

3030. SHRI CHINTAMANI PANI­
GRAHl: Will the ~1jnister of HEALTH 
AND'PAMILY WBLFARE be pleased to 
state: 

(a) wbether tbere is no statutory control 
over the quality of disposable syringes, 
needles and even transfusion setl sold i.D 
the rnarket; 

(b) whether in tbe Drugs and Cosmetics 
Act, as amended in 1982, devices intended 
for internal Or external use in' diagnosis 
treatment and mitiaatioD of disorders in 
animals and humans were also brought 
under the purv1ew of the said Act; and 

(c) if 10. whether Government 'propose 
to issue a not.ification to brio& the disposable 
syringes, needles afld transfusion sets unde, 
. statutorY' control ? 

THe MINISiBR OF STATE IN THE 
MH~ISTRY or~,HEAl..TH AND FAMILY, 
WELFARE (KUMARl SAROJ 

"'1 .• ~i..~ I' 

, . 
KHAP ~~DB) ,: . (~), ~~,d, ~(~)~,.;~~;:,pe~ ~tlOD 
3 of the Drols and CoslMtics Act as 
amcode4 in, 198,~. devi", lntended for 
internal or external use in the diaanosis, 
~f~atmoot. . Qllt..,t,lon Qr preyeJ)tioa, 01 
disease or disorder in ihuman beina. or 
a~,hnal. (a, ~,l.l~ lNCi8ed from time to 
tilJ)~ by the Central Government by . 
NotiticatiOD' in the Official Gazette after 
consultation with tbe Druas Te~hnkal 
Advisory Board). are considered aR drugs. 
Disposable .yrinaes. needles and transfulion 
sets bave not been notified as fdruas' under 
this clause .8 yet. 

(c) A Sub·Committee of the DrulI 
Consultative Committee (8 Statutory 
Committee under tb.; DrUBS and Cosmetics 
Act having representutives of all the State 
GoverolIlegts as members) bas framed the 
Standards for the following devices: 

l. DisposabJe Perfusion set. 

2. Disposable Hyperdermic Syringe. 

3. Disposable Hyperdermic Needle. 

Tbe placement-of tbese recommendations 
before tbe Drugs Technical Advisory Board 
for approval and notification by the 
Government i, under process. 

Cooperative SoeJetlts for Vendors of 
Rail" •. , Bookstalls 

3031. DR.. S. JAOATHRAKSHAKAN : 
Will the Minister of TRANSPOR T be 
pJeased to state : 

(a) the criteria fixed for formtng 
Cooperative Soeieties of actual vendors/ 
workers and unemployed Graduates attached 
witb Railway bookstalls and its member. 
for getting bookstaUs; and 

(b) how many vacancies for Bookstall .. 
are avaUable at present at major statioDs 
for Co-operative SocWtits of ICtual·\'endOn/ 
unemployed graduates ? 

THE MINISTER. 'OF :'TIlANSPORT 
(SHRIMATI MOHSINA KIDWA.l) : (a) 
Tbe formation of Cooperative Societies i. 
,ove .. ned by tb., e:pfOYiai&f'. of Cooper.tl.". 
SOcieties Re~istratioo A~t. , 
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(b) "All \-.. DCiel, 'of ,~ot.ft. :exceptli:tl 
those coveted under Sole Sellitta ,r.iPts .rc 
.... «l'\'.s 'for ·unernp1oyed . ara4iiates, thef r 
partnership finna, anociatiOllI~ etc~.: .04, 
coopetattw societies of ·aetuat workers . aDd 
vendors. 

(Troll' tat/oil] 

Pe.,tedlDle Tralolni I.stltutlons at 
District Le,el 

3032. SHRI MAR-ISH RAWAT: ,Will 
the Minister of HUMAN RESOURCE 
DBVELOPMBNT be plealed to state : 

(a) whether AU India CouDcil for 
Tecbnical Education propose to open poly­
technic trainios institutions in lome districts 
in the coontry; 

(b) if so, tbe names of the districts in 
Uttar Pradesb wbere sucb institutioDs are 
proposed to be opened; 

(c) whether any survey bas been 
conducted in this connection; and 

(d) if so, the names of the districts 
in which suc.h surveys have beeD 
conducted ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI KRISHNA 
SARI) : (a) and (b). Establishment of 
technical institutions falls under the State 
Sector and expenditure on the same is met 
out of tbe State Plan t\f Technical 
Bducation. An India Council for Technical 
Education live technical clearance with 
reference to assessed needs and othor 
rCilevant factors. The proposal for opening 
of a polytechnic in a· particular district, 
therefore, bas to be made by tbe concerned 
State .OoverDmeDt. 

(0)' No. Sir. 

(d) Doea not atiee. 

(a) t whether it is a fact that tbe Dumber' 
ot appUcatiool· Biven for enrolment exceed 
many times tbe ,actual pumber, of seats in 
tbo' Central. Schools 'functioning in different 
parts of the country. aDd aU the students 
doailina admission· in these schools are 
unable to set ad~i$sjoD;, 

(b) whether there are certain districts 
wbere the Central Government employ~t", 
are few in number: 

(c) whether Government propose to 
start Central Schools for the education of 
their children by Mfouping many such distdet 
toaether and if gO, the names of such 
districts, State-wj~e; and 

(d) whether Government propose t.) 

group together the district of Siwan, Gopol­
aanj, East and West Charnparan and open a 
Central School at GopaJganj 'lnder these 
districts and if so, when and the expenditure 
likoly to be incurred thereon ? 

THE MINISTER OF STATE IN THE 
J)BPARTMBNTS OF EDUCATION AND 
CULTURE (SHRIMATJ KRISHNA 
SAHI) : (a) Ye~. Sir, Thc.:~ numher of 
people seeking admission in Kendriya 
Vidyalayas is substantially huger than the 
number of seats available. 

(b) to (d). Although rrecise information 
about tbe number of Central Government 
employees in various districts.··of the country 
is Dot available, tbere may be some districts 
where there are ollly a few Cent·raJ Govern­
ment employees. Kendriya Vjdya1ayas 
(Central Schools) are opened at places where 
there is a concentration of transferable 
employees of, the: Central Government 
io\:ludins defence and para-military 
personnel. or where the public !-~ctor under­
takings or institutions of higher learning 
are located. Proposals for opening new 
".dtiya VidyaJayas are considered by the 
Kendriya VidyaJaya Sangathan OI)ly when 

O,edlna 'fCentral SdtOOI" b1 airoupJDa 'received from an appropriate sponsoring, 
together Various DJ.trictl authority ill tbe prescribed manner. There \ 

is no proposal "to group the district~ \\there 
}Q,~,~,~ ,.,S~&I. J'.\Ll,: Plt,4$Af) PAN~Y· e ~ tbeTe at~' only a f~w Central Gove,'omeot 

Will tbe Minister of HUMAN .&,asOQRC.J.i, .. , ' ~pl0Y"', , ,fQr ) .tbe- purt.'Ose of: npenina a 
DBVBLOPMBNT be pte-sed' to state ': . t(.~dtiy,a Vid)'alala. 




